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[Shri P. C. Sethi] .
There was an error in the Joint Plant 1-5-67 which has since been correcied by
Committee price announcement ted them. The correct position is as under :—
Item Price before Price after Increase in Percentage of
3-5-37 3-5-67 price increase
(f. 0. r. rail {f. o. r. rail
head station) head station)
Wheel & Tyres®
New Design 1286 1350 70
Old Design 1140 1210 70 [
Axles®
New Design . 1394 1464 70 s
Old Design 1109 1179 70 6

*F. O. R. Works.
Shri 8. 8. Kothari (Mandsaur): Mr.
Deputy-Speaker, 1 have to say sdme-
thing on this.

Mr. Deputy-Speaker: He has cor-
rected himself. You cap raise it on
some other occasion, not now.

14.46 hrs.

ELECTIONS TO COMMITTEES
(i) Corrzz Boarp

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl
Qureshi): Sir, on behalf of Shri Dinesh
Singh, 1 beg to move the following:

“That in pursuance of sub-sec-
tion (2)(b) of Section 4 of the
Coffee Act, 1042, the members of
Lok Ssbha do proceed to elect, in
such manner as the Speaker
may direct, two members from
among themselves to serve as
members of the Coffee Board for
a term of three years, subject to
the other provisions of the sald
Act.”

Mr. Doputy-Speaker: The question

is

“That in pursuance of sub-sec-
uon (_2)(b) of Section 4 of the

Coffee Act, 1942, the members of
Lok Sabha do proceed to elect, in
such manner as the Speaker
may direct, two members from
among themselves to serve as
members of the Coffee Board for
a term of three years, subject to
the other provisions of the said
Act”

The motion was adopted.
(ii) Russzz Boamp

Shri Shafl Qureshi: Sir, on behalf of
Shri Dinesh Singh, I beg to move the
following:

“That in pursuance of sub-sec-
tion (3)(e) of Section 4 of the
Rubbey Act, 1847, the members of
Lok Sabha do proceed to elect, in
such manner as the Spesker may
direct, two members from among
themselves to serve as members of
the Rubber Board for g term of
three years, subject to the other
provisions of the aaig@ Act™
Mr. Deputy-Speaker: The question

b

“That in pursuance of sub-gec-
tion (3)(e) of Section 4 of the
Rubber Act, 1947, the members of
Lok Sabha do procesd to slect, in
such mannar as the Speaker mey
direct, two mombers from amoug
themselvas to serve ss saembers of .
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the Rubber Board for a term of
three years, subject to the other
provisions of the saig Act.”

The motion was adopted.
(iii) Campapsom Boamp

Shri Shaft Qureshi: Sir, on behalf of
Shri Dinesh Singh, I beg to move the
following:

“That in pursusnce of sub-sec-
tion (3)(c) of Section ¢4 of the
Cardamom Act, 1965, the members
of Lok Sabha do proceed to elect,
in such manner as the Speaker
may direct, two members from
among themselves to serve as
members of the Cardamom Board
for a term of three years, subject
to the other provisions of the said
Act.”

Mr, Deputy-Speaker: The question
is:

‘“That in pursuance of sub-sec-
tion (3)(c) of Section 4 of the
Cardamom Act, 1965, the members
of Lok Sabha do proceed to elect,
in such manner as the Speaker
may direct, two members from
among themselves to serve as
members of the Cardamom Board
for a term of three years, subject
to the other provisions of the sald
Act‘.l

The motion was adopted.

14.47 hrs.

RULES COMMITTEE
Szconp RrporT

The Ministey of Parliameniary
Aflairy and Communications (Df. Ram
Sabhag Singh): Sir, I beg to move the
following:

“That this House agrees with
the Second Report of the Rules
Committee lalg on the Table on
the 22ng4 June, 16072.%

Semg hon. Memban rose—

Rules Comm, ASADHA 2, 1889 (SAKA)

Report 7?93
Mr, Deputy-Speaker: Motion moved:

“That this House agrees with
the Second Report of the Rules
Committee laid on the Table on
the 22nd June, 1967."

N g WA wgaa (IHA)
IS WEw, wareit ¥ Afza A
safer % graew ¥ W7 of w@dw feay o
g e & gt wfaerd 9 gsrawny
W {1 ax av_ay feafas f & e
A TA T o fer #Y faqre
faeeft , dfea ww gt 21 for agw
qfew T qdm e fet & e
fadrar 1 e Qv Tl w1 ¥
oY gt foy o aevear ST Y wrnfy
o€ faWiw wemd o wrd b dRr g,
faxr & foag omr sy Afeg afY foar
o1 wwaT § | xu af oy & gaTa wfe-
1T for wrida

Mr. Deputy-Speaker: The Rules
Committee has taken all these things
into consideration. If you have any
grievance against it, you can refer the
matter to the Rules Committee for re-
vision. That is the only solution

it -sermiie Wt (groR)
Ty T Y § 1 w19 X fd aoww
& g ETR ar @ 1 9w ww ag
wrrear wfegs § il ok aw O
afte @ @, v e fmvig i, v
ww aw fafa ag frcafar iy gwar
2 g ATy v Y e v foar
arat & 1 fier are 21 fa & aufe
fafeaer wx & ot &, &Y v o w7
afgitwy aary I b, IW AW
wfsar€ Swe geft 1 3@ F9w g 21
feer oy xrafir oy Iqwsw Ay gy Wi
WX TR WP e wwx §, @
g ¥ @ ¥ fraa og § fe fafrere
wig, ot IW EY *fwrTEt Wi, 8t
TH W WO WX | WIS P



